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ft may not be completed according to 
the original schedule.

(d) The gap between the production 
and demand will continue to be made
good by imports to the extent that 
foreign exchange is available for the 
purpose.

Andaman Special Pay

1281 / Shri A* K* G opal an:
* \Shri Umanath:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that a spe­
cial pay known as “Andaman Special 
Pay” applicable to NGOs which is 
33 1 j 3 per cent of the basic pay is in 
existence in the Andamans;

(b) if so, whether it is a fact that 
this special pay is only applicable to 
those goin<g to Andamans on depu­
tation and those who are recruited 
from the Mainland; and

(c) if so, why the locally recruited 
are denied this Special Pay?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) to (c). Persons recruited or de­
puted from the mainland for service 
in the Islands are granted Andaman 
Special Pay at the following rates:—

(1) 33 1|3 per cent of basic pay sub­
ject to a maximum of RS. 300 
per month if posted to South 
Andamans;

(2) 40 per cent of basic pay sub­
ject to a maximum of Rs. 350 
per month if posted to Middle 
or North Andamans; and

(3) 45 per cent of basic pay sub­
ject to a maximum of Rs. 350 
per month if posted in Nico­
bars.

Persons recruited locally i.e in the 
Andaman and Nicobar Islands are not 
entitled to any special pay if they are 
posted to South Andamans. However, 
if a person recruited in South Anda­

mans is posted to Middle]North 
Andamans or Nicobars, he is allowed 
special pay at the following rates:—

( 1) 10 per cent of basic pay subject 
to a minimum of Rs. 10 per 
month if posted to North j Middle 
Andamans;

(2) 15 per cent of basic pay subject 
to a minimum of Rs. 15 per 
month if posted to Nicobars.

Persons who, of their own volition, 
go to the Islands in search of employ­
ment, have to be treated at par with 
the local residents of the Islands and 
so get the same terms and conditions 
of service. Their case differs from 
that of the persons sent on deputa­
tion from the mainland or recruited 
in the mainland for service in the 
Administration.

Scavenging: Conditions Enquiry 
Committee

f  Shri S. B. Das:
12R2 J ®*lri Subodh Hansda:

' ~] Shri Basumatari:
„ L Shri S. C. Samanta:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the comments of the 
State Governments have been re­
ceived by the Central Government on 
the report of the Scavenging Condi­
tions Enquiry Committee;

(b) if so, what are their comments; 
and

(c) whether these will be laid on 
the Table?

The Deputy Minister in the Minis­
try of Home Affairs (Shrimati Chan­
drasekhar): (a) Copies of the report 
of the Scavenging Conditions En­
quiry Committee were forwarded to 
all State Governments]Union Terri­
tory Administrations etc., for their 
consideration and implementation. 
They were not specifically requested 
to offer their comments, and any 
questions relating to the recommen­
dations of the Committee were left to
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be dealt with, as they arose, by cor­
respondence between the State Gov­
ernment concerned and the Central 
Government.

(b ) Does not arise.

(c) Does not arise.
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